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Interest charged by RBI on State Co
operative Banks

5486. SHRI M. N. GOVINDAN NAIR: 
Will the DEPUTY PRIME MINIS IER 
AND MINISTER OF FINANCE be 
pleased to state:

(a) whether the Maharashtra State 
Government has urged the Centre to 
persuade Reserve Batik of India to 
cut interest charged by it on State Co
operative banks on the short and me
dium term loans; and

(b) if so, the details and Govern
ment’s reaction thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
{SHRI ZULFIQUARULLAH): (a)
Chief Minister, Maharashtra along 
with the Chief Ministers of some other 
States had sent a memorandum to the 
Pritne Minister on the 25th February, 
1979. The Memorandum raised issues 
which requited to be considered in the

broader perspective of the needs of the 
cottntry ahid ittefcStftes 
with the economic situatS&ti. It also 
raised the Question of general reduc
tion in the rates of interest on loans 
advances to agriculturists.

(b) Government is aware of the 
problems raised in the Memorandum. 
The Reserve Bank had reduced, with 
effect from 1st March, 1978, its re
finance rates to State Cooperative 
Banks from 2 per cent below bank 
rate to 3 per cnt below bank 
rate in case of short-term agricultural 
advances and from 1.5 per cent below 
bank rate of 2.5 per cent in case of 
medium term advances. Interest rates 
on term loans for agriculture and 
allied purposes with maturity of not 
less than three years advanced by 
commercial banks have also been re
duced with effect from 15th March,
1979.

Levy of Export Duty on Fabricated 
Mica Component for Electrical Goods

5487. SHRI R. L. P. VERMA: Will
the Minister of COMMERCE, CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether Government are aware 
that fabricated mica components for 
electrical goods retches five to six 
times the floor prices of processed mica 
from which it is fabricated;

(b) if so, why curbs have been ap
plied on the development of exports 
of fabricated components by way of 
levy of export duty of 10 per cent ad 
valorem on export of fabricate! mate
rial; and

(c) whether Government will consi
der removing this export duty so that 
exports of Rs. 16 crores worth of pro
cessed mica can be made mainly in the 
form of fabricated components to <*am 
over Rs. 100 crores of foreign exchange 
to provide employment to thousands of 
workers in the rural areas o f Bihar?
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THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG): (a) Yes, 
Sir.

(b) and (c). There is no curb on the 
development of export of fabricated 
mica. Export duty on fabricated mica, 
originally fixed at 40 per cent, has since 
been reduced to 10 per cent only. 
Substantial increase in export of fabri
cated mica can more effectively be 
•effected through establishment of in
dustries using mica as raw material, 
such as mica paper, micanitej wet 
gorund and miscronised mica powder, 
mica capacitors, etc. MICA Trading 
Corporation is already engaged in tak
ing steps to promote the establishment 
o f such industries.
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Merger of D.A with Pay Restoration 
of D.A. Cat and D.A. Formula

5489. SHRI SUKHDEO PRASAD 
VERM A:

SHRI GANANATH PRA- 
DHAN;

SHRI K. MALLANNA:

Will the DEPUTY PRIME MINIS
TER AND MINISTER 6 f  FINANCE 

. be pleased to state:

(a) whether the question of merger 
with D.A. with pay restoration of D.A. 
cut during emergency and change in 
D.A. formula for Central Government 
Employees were recently discussed 
with the members of JCM (National 
Council);

(b) if so, the outcome of such dis
cussion;

(c) whether Board of Arbitration is 
likely to submit its report during 
March 1979; and

(d) if not, the reasons for delay?
THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE 
(SHRI ZULFIQUARULLAH): (a)
to (d). A statement on the issue will 
be made in the House shortly by the 
Deputy Prime Minister and Minister of 
Finance.
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